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DEPARTMENT OF REVENUE AND BAN NG 

.. 
(Revenue Wing) 

NOTIFICATION 

. INCOME-TAX 

New DeLhi, the 23rd December 197 

G.S.R. 943(E).-Whereas the annexed Agreement betw n the Government of 
India and the Union of Soviet Socialist Republics on Mere ant Shipping has been 

· ·concluded: · , · ' • ·' ·: I 

And. whereas Article 15 of the said Agreement provid 
double taxation in respect of taxes on income derived fro 

for the avoidance of 
the carriage of cargo; 

Now, therefore, in exercise of the powers conferred y section 90. of the 
Income-tax Act, 1961 (43 of 1961) and s·ertion 24A of t e Companies (Profits) 
Surtax Act. 1964 (7 of 1964) , the Central Govemment . ere by d irects that the 
provisions of the said Article of the said AArcerne nt sha be given effect to in 
th<.> Union of India. · · 1 ! 
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ANNEXURE ...... 
AGREEMENT 

BETWEEN THE GOVERNMENT OF THE REPUBLIC OF INDIA AND THE GOVERNMENT OF THE UNION OF SOVIET SOCIALIST REPUBLICS ON 
MERCHANT SHIPPING 

The. Gove.t:n~ent of th~ Republic of India and the Government of the Uhkw of Soviet Soctahst Republics, . -~ · · 
Bei_ng _guided by the provisions of the Treaty of Peace, Friendship andr~ operation between the Republic o1 India and the Union of· Soviet Socialist Repub}ics dated August 9, 1971, · ·· ~: I 
Proceeding from the common aspiration for all pogsiblc expansion and deepening of mutually beneficial economic and trade cooperation between the two countries as e nvisaged in the Agreement on the fUI·ther Development of Economic and Trade Cooperation dated November 29, 1973, and 

Desirous of developing merchant shippin,g of the two countries, 
Have agreed as follows: 

.Article 1 
For the 'Purposes of this Agreement: 
1. The term "vessel" of the Contracting Partv ~hall mean any merchant vessel plying under the national flag of the Party .In ~ccordance with its legislation. This definition excludes warships and fishi nJZ vessels from the sphere of application of this Agreement. 

2. The tenn "member of 1he crew" shall mean the master and anv other person actually employed for duties on board durin~ a voyage in the working or service of a vessel and included in the crew. list. 

A rticle 2 
The Contracting Parties shall iran t all oossi ble assistance to the · vessels of the two countries and shall refrain from takin_g any action which might cause har m to the development of merchant shipping. 

Article 3. -~ 
The Contractinp: Parties shall continue their efforts to maintain and deye'1op effective working relationships between the authorities responsible for maritime affairs in their countries. In particular. the Contracting Parties agree to carry on mutual consultations and reciprocal exchange of information between these authorities and to encourage the deve lopment of contacts between their respective shipping organizations or enterprises. 

A rtic!e 4 
1. The Contracting Parties· agree to promote the participation of their vessels in the carriage of all commercial car_goes between the oorts of the two countties on the principles of parity in cargo liftings and freigh t earnings and equality in all other respects. In the cakulati(}ns of parity, the shipment~ to ancl from an ports situated in the territory of the ·contractine Parties shall be taken into account. ' 
2. In case the ship-ping companies of one of the Contractinjl Parties are not able to undertake the carriage in accordance with the provisions of paragraph 1. such carriage will be offered to .the vessels of the other Contracting Pary. If the required tonnage js not available wit h the other Contracting Party. the shipoinli( companies of the first mentioned Contractin~ Party may use chartered .vessels from third countries for the carriage of the share of cargo of that ContractIng Party. 

Article 5 
The Contractine: Parties sha]] r espect th~ ri.eht oi' each Party to utiliSE its merchant fteet to the maximum in enterin.~t to its trades with third countries They further agreed that the national shipping companies of one Party will cooperate with the national shippin2 companies· of the other Party in th~ field of the most efficient employment of their merchant vessels. . P 

' -~ 
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.. . ArticLe 6 
I '· Each Contracting Party shall ,grant to the other Contr titHl Party and its vessels the most-favoured-nation treatment in all matters concerning merchant shipping unless otherwise provided for in this Agreement. 

Article 7 
ft -1. Each Contracting Party shall afford to vessels of t 
~~a:ty the same treatmenl as it affords to its own v~sels e tr e in respect of free ac~ss to ports, use of ports for o argoes and Jor embarkiJle and disembarking passenger 

a'f\l.d other ports dues and taxes, use of services intended for commercial operations. 

2. The provisions of paragraph 1 of this Article-

e other Contracting 
ag~ in International 
ading and unloadinl;; 

, payment ot tonnage 
avigation and normal 

(a) shall not apply to oorts not .open to the entr-y f fo'reign vessels; 
(b) shall' not .apply to the activities reserved by ea h of the Contracting Parties for its organi:£ations or enterprises, in luding, in particular, national cabotage and ocean fishing; 
(c) shall not oblige a Contracting Party to extend t vessels of the other 

Contractin~ Party exemptions from compuls y pilotage requirements granted to its own vessels; 
(d) shall not apply to the regulations concerning entry and 1stay of foreigners. 

, Article 8 I 
The Contracting Parties shall adopt, within the limits f tHeir law and port reguJations, all appropriate measures to facilitate and ex dite mar itime tramc. to prevent delays to vessels, and . to expedite anP, simplif as !much as possible the carrying out of customs and other formalities applicabl in ports. 

Artic~e 9 l 
1. The documents relating to registration of vessels. 

and survey and other ship's documents issued or recognis 
tra(:~ing ..Parties shall be recognised by fhe other Party, 

ertiflcates of tonnage by one of the Con-

2. The vessels of each of the Contractin12: Parties holdi S!. legally issued ~rtificates of tonnage shall not be subjected to remeasureme t in the ports of the other Partv and the net tonnage of the vessels note:i in t e certificates shall be ~ t~e~s the basis for calculation of the tonnage dues. 
~ Article 10 

"' -fach of the Contracting Parties shall recognise the s meh•s identity docu. ments issued by the competent authorities of the other C ntracting Party. 
These identity documents are: 

tor seamen of the Soviet vessels-a USSR Seaman's PaS;Sport: 
for seamen of the Indian vessel~.n Indian Se:iman' Continuous Discharge Certificate. 

Articte 11 
Holders of the seamen's identitv documents specified i Article 10 ot this Agreement shall be permitted in the case of members of he crew of the vessel of the Contracting Party which issued the seamen's ,ident: y documents, to land on temporary shore leave without visa during stay of th vessel in Port of the .other Contractin.e; Party, provided that the master had s bmitted the crew list to the competent authorities in accot•dance with the regul tions in force in that ~rt . 
While landing and returninp; to the vessel the said pe sons shall be subject to frontier and customs control in force in that port. 

Article 12 
1. Holders of the seamen's identitv documents specified in Article 10 of this Agreement shall be permitted to enter by any means of runsport the tet·ritory of the other Contracting Party or to pass through its terr tory in transit on the way to their vessel or while going to a11:ot~er vessel; or on he way to their home country, or for travellin_g for any other reason which wi be approved by th( au~ties of the other Contracting Party. · · 
~ 
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2. In all t~e ca~es specified in paragraph 1 of this Article the seaman niust ... 
have appropnate visa of the other Contractine- Party which shall be aranted by · 
the competent authorities within the shortest possible time. .. · 

. 3. II the hOl~cr of th~ . seaman's. iqentity document specified in Article 1() of 
this Agree~ent IS not a. c1hzen of e1ther country, the visa specified in this Article 
for entry mto or transJt pa~sage through the territory of the other Contracting 
Party shal,l be gra~ted provided that return to the territory of the Contract~ 
Party, wh1ch had Jssued the seaman's identity ·document, is guaranteed t.Q.jthe 
holder of such document. . ~. 

r 
Article 13 / 

. 1. ~ubject to the provisions of Articles 10 to 12 of this A,greement, the regula
twos m re~pect of the entry, stay and departure of foreigners retain their force 
in the territories of the Contracting Parties. 

2. Each of the Contracting Parties reserves the right to deny entry into its 
territory to any seaman whom it considers undesirable. In that event the com
petent diplo~atic or consular official of the Contracting Part:v whose seaman 
has been demed entrv shall be lnformed of the decision. 

Article .14 

The judicial authorities of a Contracting Party shall not entertain proceedings 
arising out of a contract of service as a member of t~e crew of a vessel of the other 
Contracting Party without the consent of the competent dispomatic or consular 
official of the flag country of the vessel except in cases when the contract of ser
vice was concluded within the territory of the former Contracting Party. 

Article 15 

1. Shipping companies established in the territory of one Contracting Party 
shall not be charged by the other Contracting Party any tax on the income derh(ed 
from the carriage of cargo from the ports of the latter to the ports of the forme1'. 

2. Each Contracting Party may levy tax on income derived by the shipping 
companies established in the territory of the other Contracting Party from the 
carriage of corgo from its ports to t3e ports of third countrie!! provided tha~~ 
tax leviable on such income shall be reduced by an amount equJValent to twM ."". 
thereof. .., ,...._ 

Article 16 

1. If a vessel of one of the Contracting Party suffers shipwreck, runs aground, 
is cast ashore or suffers anv other accident within the national limits of the other 
Contractin~ Party, the vesse~, the crew. the passe?gers and .the .cargo shall r~)eive, 
in the terntory of the latter Party, the same ass1stance which lS accorded by that 
Party to its national vessel, crew. passengers and cargo. 

2. No customs duty shall be levied by one contracting Party against a shipwreck
ed vessel, its cargo or stores o( the other Contracting Party unless they are delivered 
.for use in the territory of t3e first mentioned P.arty. 

• 3. Nothing in the provisions of t~is Artic~e shall preye~t the applicatio~ of. the 
laws and regulations of the Contrachng Parties and then· mternatlonnl oqligahons. 

Article 17 

1. For the purpose of evaluating, supervising. and. reviewing the over~ll worki?g 
of this Agreement and resolving any outstandm~ Issues, t~e .contra~tmg .Part1es 
agree to set up an lnteredvernmental Joint Comm1ttee on s~1ppmg wh1ch :-"Ill meet 
periodically. The Parties will nominate their representatives to the .Jomt Com. 
mi.ttee. 

2. ·The Indo-Soviet Shipping Service Secretariat (called as SOVINDSHIP) Bom
bay, monaged by the Shipping CorJ?oration of India Ltd., Bombay, and JUZHFLOT, 
Moscow, will attend to matters of normal day to day shipping operations, be~weeD 
the two countries. )4' f!'o 

~· 



Each Party may, if necessary, nominate any other orga in place of the 
above by notifying to the other Party, 

Article 18 

All the previous arrangements and protocols between 
to merchant shipping will continue to remain in force so f 

Astent with the provisiops of this Agreement. 

e two Parties relating 
as they are not iocon. 

I 

) 
A1·ticle 19 

· Each of the Contracting Parties shall noti!; ·fhe other P rty about completion of 
''i:lecessary procedures Ior this Agreement to enter into for e. The Agreement shall 
eriter into force after thirty days from the date of th·~ last notification. 

This Agreement shall remain in force for a period of ve Years and thereafter 
be automatically extended !Ot: a one year period at a time nle~s either of the Con. 
tracting Parties expresses its deslre to renegotiate the Agr eme;nt or any of its pro. 
visions by giving a \Vritten notice to the other Contractin Party to that effect six 
months prior to the expiry of a.n:v of t'Je ~bove .meJttione perfods. 

In witness whereof, the gndersigned duly empowered y. ~heir respective Gov
ernments. have signed this Agreement. 

Done in New Delhi on this tl1e 19th .Tuly 1976 in t original' copies each in 
Hindi. Russian and English languages. all texts being equ lly authentic. 

For the Government ot the 
Republic of India 

Sd./-
(DR. G. S. DHILLON) 

. ( '(1\1( ~C( ~~ ) 

~rtt,~itr 

"yq~'( 

For the overnment of the Union 
I 

of Sov· t Socialist Republics 

.kd./-
: (T. B. GUZHENKO) 

[No. 1 38/F. No .. 5Ql/1!73-FTD] 

. R. MEHTA, Addl. Secy . 
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